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4.40

4.41

442

The requisition for public street lights shall be eccompanied by resolution of the local

body and the sketch indicating the number of poles, existing or new, where streetlights
are required.

The fittings, brackets or any special fittings shall be in accordance with the relevant BIS
specifications or its equivalent and shall maintain required clearances as per prevailing
rules and regulations. The local body shall bear the full cost of arranging  power supply
to public streetlights including complete fittings and brackets. In case, any special fittings
are to be provided, the local body shall arrange for it

The licensee shall intimate the cost of extension in writing, within 15 days in urban areas
and within 30 days in rural areas from the date of inspection of the site. The work shall be
taken up only after deposit of the amount and execution of agreement by the local body.

A suitable double compartment weatherproof metal box to house the energy meter and
sireetlight switch/ M.C.B./ timers shall be provided by the licensee at the cost of local
body.

The licensee shzll carryout the maintenance of street light poles and electrical lines on
payment basis and shall arrange to switch on fificen minutes before sunset and switch off
the streetlights fifteen minutes after sunrisc as per local sunset/ sunrise timings. The
licensee shall also carry out replacement of fixtures/ bulbs (of same wattage) etc. on the
poles on request by the streetlight consumers. The fixtures, bulbs etec. shall be supplied by
the consumers and replaced by the licensee within 7 days of receipt. All such services
shall be chargeable es per MPERC (Recovery of expenses and other charges for
providing electric line or plant used for the purpose of giving supply) (Revision-1)
Regulations, 2009.

(F) Temporary Power Supply

4.43

4.44

Any person requiring power supply for purpose that is temporary in nature, for a period
of less than two years may apply for temperery power supply in the specified form
{Annex- | or 2). The period of temporary connection can be extended up to five years for
construction of buildings/power plants and for the purpese of setting up of industrial
arits,  Requisition for temporary supply shall normally be given 7 days before the day
when supply is required for loads up to 10 kW and 30 days before for higher loads.

The consumer shall furnish the proof of occupation or permission from the local awthority
ar from the owner of the premises, as the case may be, where temporary connection is
required. In case temporary supply is required in premises/ place where 100 or more
persons are likely to assemble, the consumers shall comply with the provisions of section
54 of the Act. [T available, the licensee shall provide pre-paid meters,
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) 134 M.P, Electricity Supply Code, 2013
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